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आदेश/Order 
 

PER VIKRAM SINGH YADAV, A.M. : 
 

This is an appeal filed by the Assessee against the order of the Ld. 

CIT(A)/NFAC, Delhi dt. 03/11/2023 pertaining to Assessment Year 2017-18, 

wherein sole ground of appeal relates to addition of Rs. 17,74,323/- by invoking 

the provisions of Section 69A of the Act.  

2. Briefly the facts of the case are that the return of income was filed by the 

Assessee on 31/10/2017 thereafter the case of the assessee was selected for 

scrutiny to verify large value of cash deposited during the Demonetization 

period and large square up loans during the year. Thereafter notice under 

section 143(2) and 142(1) were issued calling for the information / explanation 

from the assessee. However, not finding the submissions so made by the 

assessee as acceptable, amount of Rs. 17,74,323/- was brought to tax as 

income from undisclosed sources under section 69A of the Act.   

3. Being aggrieved, the assessee carried the matter in appeal before the Ld. 

CIT(A) who has since sustained the said addition by passing an ex-parte order 

and against the said order, the assessee is in appeal before us.   
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4. During the course of hearing, none appeared on behalf of the assessee 

nor was any adjournment application filed and considering the facts of the 

case, it was decided that no useful purpose would be served in adjourning the 

matter any further.  

5.   We have heard the ld DR and purused the material available on record.  

Considering the facts and circumstances of the case, where the impugned 

order has been passed ex-parte qua the assessee and there is no finding on the 

merits of the case, we believe that the assessee deserve one more opportunity 

to represent its case before the Ld. CIT(A) and accordingly, we set aside the 

matter to the file of the Ld. CIT(A) to decide the same afresh as per law after 

providing reasonable opportunity to the assessee.  

6. In the result, appeal of the assessee is allowed for statistical purposes.  

Order pronounced in the open Court on 21/11/2024. 

       Sd/-            Sd/- 

   परेश म. जोशी                            िवŢम िसंह यादव 
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Ɋाियक सद˟ / JUDICIAL MEMBER      लेखा सद˟/ ACCOUNTANT MEMBER 
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